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By means Of thig applicetion, the applicmnt has
prey=C thit the respondents be dirscted to include the
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nzme of the spplicant in the panel declared on 15.9.1989
and they be furtheor commanded to give the applicant
appointment as Med

after assidning his due

seniority. .
2. The gpplicant who isg a Medical Grzduaste,z2lso passed

N,D. 4. BExaminstion in the year 1987, his name was
sponsored tirough the Employment Exchange in Post
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LTelegraph Lep
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ciphe d"lC f¥k:
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laected for the post of
Junior Medical Ufiicer on ©,4.85, on which post he worked

85 to 12.6.85. The applicent was re uir:
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d
.7.85 to> join the post of Junior

Mashenagar
Medical Of icer at P&T Dispensary/on adhoc and temporary
bHesis but he was not given the job as

as no vacency Jid

éxist there anc as such he was asked to work in P&T
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Dispensary Hazratgenj w.e.f. 22.12,85 in leav e vecancy

of Dr. Khan and continued there upto 14.1.86. rhe
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applicant has besn worl s such in various dispensaries
i.e. in January, 86 for 14 days, May, 86~18 days, June, B6-
1¢ cays, July 6- 9 days. In the month of Augst , 86

ha was reqguired to serve. in P&I Dispensary I, Lugknow

and there h~ joined in the same Capacity and upto March,

89 h® continued there except in the months of November

anC he was asked on 27.3.81 to work on leave vacancy

of Vr. Khan again and later on was intimated that Lr,

ancCellad his lesve and thsreafter the
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avpointment was camcelled} He worked on certain oth
posts also. Un the basis of the 3u§gm€nt bf the G.A.T
a circular dated 2,11.88 was issued by the Govt Oi
India(Ministry of Health and Family usliaxe) and in
pursuancCe thereof Govi. of India issued circular dated
19.1.89 wheresin it has besn provided thst the doctors

pay
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working on a‘hoc basis should be given tle revised

scale w.e,.f, 1,1,1986 and they should be t aken on regular
strengkh and other benefifs were also extended, Ihe
applicant states thet the juniors to the applicant like
dr. (Smt)Sushma CGupta and Dr. K.K, Slzrma have been

given posting and the applicant has been ignored . The
case Oof the applicent was forwarded to the Director

Medical(Dak Bhawan) New Delhi through #ssistant Post

vaztel General butbt even theéen no actidn wes Laken,
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3, Ihe respondents have stated that the applicent worked

~on a3 short tzrm contrsct on short term vacancies ané was

not working sgainst any regular vacancy. The seni "ty
list of the adhoc and short term Medical officers was
maintained and the question of any senior and junior

-

of short term Medical Ufficers doss not arise and: -’

Dr. 8ood, a regular medical officer was relieveé on

;27,2,1990 and unless wrdass the ban hch was 1mpcsed

L
Wee.f. 19.1.89, was liffed the vacasncy csused by Dr. Socd

cannot be filled and there oOccure€ no vacancy. The

Principal Bench ofthe C.&.T. in the cass of Dr. Sangeeta

Narang and others the reference to which also finds

in the Jepartmental circular,directed thz respondents to

report the cases to U.P.5.C. who are likely to continue

for more than one year asprovided in provisa(iil) to
clause (b) of Regulation 4 of the U.P.5 dExemption from

the ConstitutionfRegulation, 1958 dated 1.9,58 for
consultatidon and upon consultation with the U.P.5.C.
‘ihsy shall be contined in service in ‘the light of the
acdvice of the U.P.5.C. till regular appointments. are made
to tresge posts. In thé) S.L.P. which was filed in the
Supreme Court ageainst ohégéuéhgjudament it lwas decided

that all thel Medical Of 1cers appointed on monthly

(contract)
wage/basis would be entitled to bte same pay scale
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other benefiks an¢d service condi 1Ons are admissible

gular basis in the

M

to the Medical Vi¥icers appointed on re

ale of ¥ 700-1300 and there beindg no break in
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; service they shall be deemed tohave continued in service

ever since the day of their first asppointment end the

as artificial break. The
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One day break will be deeme

plea that these Officers were appointed on regular basis

wag rejected by the Supresme Court also,

4, The services of the applicant came to an end

oecause of the appointment on monthly basis an<d stopoed
- commulticated

wih immediste effcct/vide letiir datsd 19.1.89 and

Minigtry also directel that the members spoointed on

: monthly basis be taken on stréngth of regular posts

! and certain benefits may be given and it appears that tte

case of the applicant was not considered, though the
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ses of many others were cosifred and their cases

for regularisation -<were consid@fsd . and the service

of those terminated, in pursuance of the judgment of the
Supreme Court, were t aken back and the applicart 's case
was not considredin that light, though the spplicant is

? also entitcled to the benefits which were given to the

similarly placed persons.

£

! 5. Accordingly, we would like to give one more

1.

opportunity to the respondents who will consider the
czse of the apélicaﬁt again and will give the benefit
tothe applicant als0 and in care any jghibr éb.tﬁe;f;
applicant has been giwn appointment, the case of the
applicent will be considr=cd and the applicant will also

ven appointment and directions which have been
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be ¢

given in the Departmental circulars in thee pursuance

-

: 0f the Judgement of the Tribunal, shall be strictly
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adhered to an< let a decision be given within a

a

veriod of three months from the (ate of receipt of

a copy of this judgment. No order as to wste.

Adm . Té’zﬁ’é@’j‘/

Vice Chairman.
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